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I, 

CENTRAL ADMIN13TRATIVE TRIBUNAL 
ERNAK ULAM BENCH 

O.A.528/92 

Wednesday the tenth day of Noverrr, 1993 

Mr • N. DMRMN NENBER (JuDIcIAL) 

Mr. S. .SIPANDIAN MRADIvIINISTRATIVE) 

H.D. Comrnerford 
194/0,.Railw.ay Quarters 
Railway Colony 
Kollam District 	 Applicant 

By r. P. Santhalingam 

vs. 

Union of India represented by the 
Secretary to the Ministry of Railways 
New Delhi 

The Sr.. Divisional Mechanical Engineer 
Southern Railway,Thiruvaflanthapuram 

Chief Mechanical Engineer of Power 
RN & L, (Running and Locco) 
Southern Railways, Madras 

The Area Supdt.: (Mechanial) 
Office of the ARS(M) Rail jfl. 

Kollam 	.:.... 	 Respondents 

By Smt. Surnathi Dandapani. 

ORDER 

NR. N • DMA RMDkN 	. . 

The applicant is aggrieved. by.t,e .enial .  of 

opportunity to work as As.$.antLoco Fcreman(R), fior short 

AL' (R). 	 . .......,. .., 

2. 	,. According to the ap1icant, he commenced servic.e 

in 1961 and later he was promoted.,and posted as Shunter in 

1980- He submitted that he obtained the certificate of 

competency fo rdiesel driver issistant after passing the 

course conducted by the Diesel Training school of Southern 

Railway,TriChiraPPaLLY in 1970. He was issued competency 

certificate for handling WDS 6on 14.5.82 and in WM 2 Locou-

tives on 24.2.1983 by the Divisional Iviechnical Engineer 

(Diesel) Ernakulm and Div is inal MechaniCal . Engineer(DieS&) 

Erode respectiv. y. He further submitted that he was posted 

as ALF(R) for the period from 1.7.89 to 19.3.92. After  
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19.9.92 he was not given the poSting of AI(t) so as to 

enable himthe running allowance. On the other hand, some 

of. his juniors were appointed even though they were not 

qualified £or " cSting. He further submitted that he 

was kept idle from 1986 to 89 before the posting referred 

to ab•ve. 

The applicant has relied on Annexure A-2 isstd 

by the  second respondent to the 4th respondent in which there 

is indication that the apl.icant was kept idle even though 

he,.could . have been utilised asALi,(R). .Accoring to the 

applicant he is compttent to be posted as ALR(R).Without 

considering his,clai.m for posting as Aip(a), S/Shri 

Nadhavan Piliai, Ramachandran, Appu, V.3 . hasi 

Rmachandran piliai, Appukuttan etc. who were newly 

protted as Shunter from the grade of Diese] Assistant 

were posted as ALF(R). They are earning running allowance. 

Applicant waskept:4dle without assigning any duty to earn 

running allowance as in thecaPe of the .j uniors, According 

to the applicant, this is discriminatory and violative of 

article 14 and 16 of the Constitution, .... 

........ Respondents in the reply denied the. posting of,  

the applicant as ALF (a) between .1989-92 as alleged by the 

applicant. They have aLso stated tt the applicant has 

not been promoted as engine triver/iiesel criver since 

be has not completed the course/training bypassing the 

interview and practical test. Applicant has been gvien 

sufficient opportunity to undergo the course and pass the 

necessary test* it is stated in the rejoinder that many 

of the juniors have been engaged as ALF (R). It has not been 

specifically denied . by the respondents ijehce, the 

statement of the applicant in the rejoinder requires further 

verification by the competent authority. 
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In this view of the matter,, we are satisfied that 

the application can bedisposedof in the interest of justice. 

Accordingly, we 4te sattfied that the statement of the 

applicant that he was unnecessarily, kept idle denying'the 

beAeft of running allowance . requires ,. further verification 

in the iightôf the, statement contained in 'the rejoinder... 

The second respondent shall conduct necessary veri. cation 

with reference to the official records  .yaible  in the 

department and take a deCjsiO• as to whether the. ajplcant 

had already beeii engaged as .AL (a) for the 1period 1989 to 

20.3.1992 and also verify the statement oe the aplicant 
that some of his juniors who hae not passed the test 

are given the benefit of appointment of ALaF(a) overlooking 

his better claim. In case I  it is found that any of the 

juniors of the applicant referred to in the rejoinder were 

appointed as ALF(R) overlooking the claim of the ipiicant, 

the applicant is also eligible to be appointed as L(R). 

The final decision shall be taken by thesecond respondent 

within three months from the date of receipt of this order. 

The application is disposed of as above. 

There shall be no order as to costs. 

(S. KAS IPAND IAN). 	 (N. DHARMADAN) 
MMER (AD1V1INISTRATIVI) 

	
1NBER (JU4 1C1AL) 
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